IN THE CENTPAL ADMINIETRATIVE [RIBUMAL, JAIPUF BENCH; JAIFUR

0.5, RE4/92 - Dt. of order: 22.8.1994
Irfan Ahmed : Applicant

Vs.
Union of Indi2a & Ors, ¢ Respondents

Mr ,R_N,.Mathur Counsel for applicant

L

Mr,Manish Bhapdari Counszel for respondents
CORAM:
Hon'ble Mr.,Justice D L,Mehta, Vice Ch@irman
‘f‘ Hon'tle Mr.0,P.Sharm@, Memrer (Adm.,)
) PER HON'ELE IR, JWTICE D,LJ,HEHTA, VICE CHAIRMAN,
Heard the le@rne? counsel fnr +he parties, The ledrped
counsel for the 3rplicZnt submits thit he has filed O,A 15,764/
92 in which the applicant has chdllenged the order J2ted 13.2,90
and 0,A,15,242,93 @g3inst the order of peralty imposed on the
@2pplicapt and hoth thece petitions are pending. As far as the
present O,A, iz ccncermmid, in the light of the submiscions mi3de
in paras 11 3nd 12 of the reply, we 30 not consider. it is a2 fit
c3se for interference. However, in case any of these (,A° men-
tioned @hove sutmitted hy the dpplicént are accepted then the
‘applicant will be at likerty to move before this Trikunal for
’review of this oi‘der dcenrding to law ax;’thisafgment will not

come in the way of giving 3ny aﬁvintageLyhichL?ill he entitled

on account of the acceptince of a8ny of the 0., The 0.A, stands

(0.pP,S @ (D.L.Mehta)

Mamher (A), Vice Chairman.

dismiscsed with no order 8s to costs,




